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(b) Several areas in this region have .
been given on prospecting licence or
mining lease to the Assam Oil Com-
pany which have been conducting con-
siderable prospecting and drilling
operations for many years. There are
some productive wells near Digboi and
an oil refinery at that place.

MINERALS IN ASSAM

*1398. Shri Beli Ram Das: Will the
Minister of Natural Resources and
s:::ntmc Research be pleased to
state:

(a) whether any attempt was made
to find out minerals like gold, ironm,
monazites, etc. in the State of Assam;

(b) if so, with what results; and

(¢) how much money was spent in
surveying the areas?

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): (a) The
Director, Geological Survey of India,
reports that no attempt has been made
in recent years to investigate the oc-
currences of gold, iron, monazite, etc.
in the State of Assam.

(b) and (c). Do not arise.
ExporT DUTY ON JUTE

*1399. Shri A. C. Guha: Will the
Ivtlutnster of Finance be pleased to
state:

(a) the total revenue collected as
export duty on jute and jute goods
during the years 1947 to 1951 both
years inclusive;

(b) the share given to West Ben-
gal «during these years; and

(c) the basis on which Bengal’s
share was calculated before 1946 and
the basis on which it is being calculat-
ed now?

The Minister of Finance (Shri C. D.
Deshmukh): (a) The total net revenue
collected as export duty on jute and
jute goods was:

1947-48 (Post-partition)...Rs. 641
crores;

1948-49...Rs. 7°15 crores;
1949-50...Rs. 9°68 crores;

and in 1950-51 and 1951-52, whe the
duty ceased to be shareable with
States, the gross collections were
roughly Rs. 26'12 crores and Rs. 5933
crores respectively.

2 JULY 1952

) 1947-48

Written Answers 1401
(b) The share given to West Bengal
was:

(Post-partition)...Rs. 56°22
akhs;

1948-49...Rs. 64°89 lakhs;
1949-50...Rs. 82°44 lakhs;

and in subsequent years the duty
was not shareable with West Bengal
or any other State Government.

(c) Before partition 624 per cent. of
the annual net proceeds of export duty
on jute or jute products was shareable
with the jute growing States, igclud-
ing Bengal, in proportion to the average
production of raw jute in the five pre-
ceding calendar years in each State.
Thereafter and upto the commencement
of the present Constitution in 1950-51,
the shareable amount of the net pro-
ceeds was taken at 20 per cent. From
1950-51. the export duty on jute or jute
products ceased to be shareable with
West Bengal or any other State Gov-
ernment but annual grantis-in-aid in
lieu of share of export duty on jute
are paid to the States of West Bengal,
Assam, Bihar and Orissa under Article
273 of the Constitution. The amount
of grants-in-aid thus paid to West
Bengal during each of the years 1950-
51 and 1951-52 was Rs. 105 laxhs and
the amount payable during 1952-53 has
been provisionally taken at the same
figure subject to revision cn the basis
of the final recommendation of the
Finance Commission.

CENTRALISED AGENCY

*1400. Ch. Raghubir Singh: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that a
centralised agency has been set up to
co-ordinate the work on various con-
stitutional questions, between the
Central and State Governments; and

(b) if so. whether there is any
State which does not accede to this
agency and why?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) No, Sir.

(b) Does not arise.
FOREIGN SCHOLARSHIPS FOR U. P.

*1401. Ch. Raghubir Singh: Will the
NtIirtgste-r of Education be pleased lo
state:

(a) whether it is a fact that some
foreign scholarships were granted by
the Government of India to students
in UP. in the year 1951-52; and

(b) if so, how many?

The Minister of Education and
Natural Resources and Sgientific
Research (Maulana Azad): (a) and
(b). Except for two awards under the
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Central State Scholarship Scheme, no
foreign scholarships were awarded by
Government of India in 1951-52.
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The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). Twenty-four
companies in all have applied for ap-
proval to a change of Managing Agency
since the enactment of the Indian Com-
panies Amendment Act. Of these ap-
plications, 14 have been accepted, 7
rejected and 3 are under consideration.

ScHOLARSHIPS TO S. E. ASIAN STUDENTS

+*1403. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Finance be pleased to state how many
scholarships and the amount inveolv-
ed in each case have the Govern-
ment of India sanctioned for students
from South and South East Asian
countries this year?

(b) In what_subjects and in what
institutions training will be given
to these students?

(c) Is this the first instalment of
students for such training under the
Colombo Plan which the Government
of India have arranged?

The Minister of Finance (Shri C. D.
Deshmukh): I would invite the atten-
tion of the hon. Member to the Press
Note Issued on the 29th May 1952,
copies of which have been placed in
the Library of the House.

TERMINAL TAX ON MILITARY GOODS

*1404. Pandit  Munishwar Datt
Upadhyay: Will the Minister of
Defence be pleased to state:

(a) whether it is a fact that a sum
of over 5 lakhs of rupees is due to
Delhi Municipal Committee as arrears
of terminal tax on military goods
imperted by the military authorities;
and
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(b) if so, since when the tax has
been in arrears and what are the ar-
ticles on which the tax was levied?

The Minister of Defence (Shri
Gopalaswami): (a) and (b). A sum
of Rs. 1,09,080-4-0 is still due to the
Delhi Municipal Committee on account
of terminal tax from 1947 to 31st March
1951. The tax is levied on all stores
stocked by the Army Service Corps
such as cereals and other foodgrains,
tea, coffee, sugar and hydrogenated oil.

ApuLT EDpUCATION

*1405. Shri Ganpati Ram: Will the
Ngzister of Education be pleased 1o
state:

(a) whether the Central Govern-
ment is spending any money on Adult
Education in India and the amount
spent in U.P.; and

(b) how many adults were educated
{lju;i.x'lg 1951 and 1952 in India and in

The Minister of Education and
Natural Resources and Scientific
Research (Maulana Azad): (a) The
attention of the hon. Member is invited
to the statement which was laid on
the Table of the House in connection
with Starred Question No. 707 asked
by Shri Jangde on 11th June, 1952.

(b) During the year 1950-51 for which
the figures are available, 5,43,251 adultg
were made literate in the whole of
India, of which 70,152 were in UP.

ScHOOLS AND COLLEGES

*1406. Shri_Ganpati Ram: Will the
Minister of Education be pleased to
state how many new higher Secon-
dary schools and intermediate and
degree colleges have been given re-
cognition in India and specially ® in
U.P. in 1951-52?

The Minister of Education and
Natural Resources and Scien
Research (Maulana Azad): The hon.
Member’s attention is drawn to the
annual reports published by State Gov-
ernments who are concerned with the
subject raised in this question.

COMPULSORY EDUCATION

*1407. Shri Ganpati Ram: Will the
Minister of Education be pleased to
state the total ameunt of centribu-
tion given by the Central Government
for free and Compulsory Education in
U.Pp.?

The Minister of Education and
Natural and _ Scientific
Research (Maunlana Azad): Upto 1949-





